Government of India
Ministry of Consumer Affairs, Food and Public Distribution
Department of Consumer Affairs

LOK SABHA
UNSTARRED QUESTION NO. 670

TO BE ANSWERED ON 01.12.2021
CONSUMER PROTECTION

670. SHRI KUMBAKUDI SUDHAKARAN: SHRI KODIKUNNIL SURESH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION SUHIET A, Wl AR FraoiHed fAaRor H3T be pleased to

state:

@) whether the Government has undertaken consultations with experts and industry stakeholders on the
Consumer Protection (E-Commerce) Rules, 2020;

(b) if so, the details thereof including the persons and/or entities consulted with, and if not, the reasons
therefor; and

(©) the timeline by which the Government will notify and implement the amendments to the Rules?

ANSWER
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THE MINISTER OF STATE
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(SHRI ASHWINI KUMAR CHOUBEY)

(@) to (c) : The Department has consulted with stakeholders, such as Industry Bodies, State Governments,
Central Government Ministries/ Departments and Voluntary Consumer Organisations before framing the
Consumer Protection (E-commerce) Rules, 2020 and notifying them on 23-07-2020. Subsequently, draft
amendments to the Rules were uploaded on the Department’s website for wider consultation, in June this
year. Comments from the stakeholders have been received on the same and detailed interactions have been
held thereafter on the draft amendments.
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